ADMINISTRATIVE TRIB JABALPUR BEN
' JABALPUR

Original Application No. 474 of 2006
Jabalpur this the 26™ day of July, 2006

Hon’ble Dr. G.C. Srivastava, Vice Chairman
Hon’ble. Mr. A K. Gaur, Judicial Member
1

Kamlesh Vishwakarma, Aged 25 years
S/o Late Shri Nonelal Vishwakarma
Occupation : Unemployed

R/o House No.1575 Kanchanpur

Near Anand Bhawan
P.S Adhartal Jabalpur
Distt. Jabalpur. | Applicant

(By Advocate — Shri Vinod Kumar Singh)

Versus
1.  Union of India, '

- Ministry of Defence S
Through its Principal Secretary,
Raksha Bhawan, |
New Delhi

2. General Manager, |
Vehicle Factogy, ' :
Jabalpur - 482001 s Respondents

ORDER (Oral)
By_A.K. Gaur, Judicial Member -
Heard wmsel for the applicant.

2. The father of the applicant died in hamess on 18.7.2001.
Thereafter the mother of the applicant applied for compassionate
appointment in favour of the applicant, which was rejected by the
competent authority vide order dated 20.3.2002 (Annexure-A-4). The
applicant has approached this Tribunal for redressal of his grievance
the year 2006. The applicant has filed a condonation of delay
application, but the reasons explained in this application are not
reasongible and satisfactory, We have also seen circular (Annexure-A-
5) refied upon by the applicant. We do not find any merit in this case.
V.



The OA is
Accordingly

2

liable to be“dismissed on the ground of delay and laches.

Ny

the OA is gismissed

at the admission stage itself.

Qe\—

(Dr.G.C.Srivastava)
Judicial Member Vice Chairman
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